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12 hrs,

Re. ADJOURNMENT MOTIONS
etc.

(Interruptions)

SHRI JYOTIRMOY BOSU
(Diamond Harbour) : Sir, I seek
your permission on the Bangalore

issue. 17,000 workers have been
laid off. .
(Interruptions)

SHRI K. LAKKAPPA (Tum-
kur} : Mr. Speaker, Sir, I rise on a
point of order under rule 334A.. ..

(Interruptions)

MR. SPEAKER : Every time
we have to go through this procedure ?
I do not know why. When I am
at your disposal, at your service,
we can take these onc by one, and
we shall take; I will give time to
everybody; if there is any cogent
reason for any palausible thing,
under the rules we will discuss 1t
and decide it accordingly. There
1s nothing to be hastened about.
There is nothing so that you should
stand all around like this.

(Interruptions)

it ywfawm qraara (greirge) ¢
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PROF. MADHU DANDAVATE
(Rajapur) : Adjournment Motion
should get the priority....

MR. SPEAKER : I will come
to everything. . ..
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WETH WEIRY : M AT JT qry
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I have got notice of an Adjourn-
ment Motion regarding the Banga-
lore problem. . ..

AN HON. MEMBER : It is
not a water problem.

MR. SPEAKER : Itis not a
water problem; it is a lock-uut
problem. Regarding this. ..
(Interruptions)

WETW REPAT : {1 A GAA &Y
gt & fedt A a1 glvo

How can I make vou listen ?
I have not admitted the Adjourn-
ment Motion, but I have decided
to have a discussion tomorrow on
this subject. , . .

(. wAimamy  (fga )

HEQYW WERY, AT ¥ ...

qLqAR AFNIT : Iq| F AT H
aar Wrgl

SHRI JYOTIRMOY BOSLU :
Sir, I have given notice of a privi-
lege motion for not incorporating. .

WA ARG : A7 TR HA(H
fear & 1 o BT

I will allow you also. Don’t
try to interrupt. Mr, Jyotirmoy
Bosu.

SHRI JYOTIRMOY BOSU :
I have given notice of a privilege
motion for not incorporating certain
corrections in the debate of 3rd

March. .
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MR. SPEAKER : 1 have not
allowed that ; no question—

(smaaiw)
W7 FAr T E, ATA | FE1 HiAT |

Why are you trying to do ihis ?
We can deal with each other.

SHRI JYOTIRMOY BOSU :
My submission is, itisa very basic
thing. .

MR. SPEAKER : No. (Interrup-
tions) Why should you take this in
your hands ? I can deal with it.
I will talk to you if I have anything
to talk.

SHRI JYOTIRMOY BOSU :
My point is, if the corrections are
not incorporated. .

MR. SPEAKER : No, Sir, I
have not allowed. I am satisfied.
1 have over ruled it.

SHRI JYOTIRMOY BOSU :
I am not! on the question of pri-
vilege. I am saying that the Mem-
bers should be. . (Interruptions)

MR. SPEAKER : I will not
allow you again.

A/ g3 Fa% agt § 1 s e

I will listen to you, Mr. Hari-
kesh Bahadur.

SHRI GEORGE FERNANDES
(Muzaffarpur} : I have given notice
of a motion of no-confidence,,.

MR. SPEAKER : I will come
to that according to the Directions.
I have got the motion. It is there
very much.

DR. SUBRAMANIAM SWAMY
(Bombay North East) : According
to your Directions, where does it
come ?

MR: SPEAKER See the
D:lrcctions. After Call-Attention, I
will put it to the House.

VAISAKHA 17, 1903 (SAKA)
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PROF. MADHU DANDA-
VATE : I am not raising the question
of no-confidence motion just now
because the priority is different
according to Directions.

The Army has been alerted in
Bangalore. From what you have
stated just now, I want to know
whether you are satisfied that only
a discussion is sufficient. ..

MR. SPEAKER : What clse can
we do ?

JROF. MADHU DANDA-
VATE : An adjournment motlion is
the right thing.

SHRI1 JYOTIRMOY BO3U :
1 am raising on a point of order. ..

SHRI HARIKESH BAHADUR
(Gorakhpur) : 70,000 workers are
on the road because of the dcec-
laration of the lock-out, .,

(Interruptions)

MR. SPEAKER : I have
already decided about it. I cannot
re-open it.

SHRI K. LAKKAPPA
I am raising a point of order under
Rule 334A of the Rules of Procedure.
The Tines of India and  other

papt‘.l'sﬁ ‘e

MR. SPEAKER : I have gone
through the note, Sir. .,
(Interruptions)

SHRI K. LAKKAPPA : Ad-
vance publicity cannot be given., ..

MR. SPEAKER : No, no
Not allowed.

SHRI K. LAKKAPPA : ltis an
impropriety.

MR. SPEAKER : I have given
my ruling. (Interruptions)
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[Mr. Speaker]
o @rF ¥ # oW @ § 7
A% qFq ifsg

PROF. K. K. TEWARY
{Buxar) : I implore you to listen to
it carefully, Sir, I am reading a
xnotice. .

MR. SPEAKER : I have gone
through that. I have given my
ruling that it does not conform to
that. It is not a privilege ..
(Interruptions) 1 have given my ru-
ling. .. (Interruptions)

SHRI EDUARDO FALEIRO :
{Mormugao) : I have given notice
.of a matter.. (Interruptions)

QTN WEYAW : ;1T qfsT | AT
wg [Nfwd

SHRI EDUARDO FALEIRO:
1 want to bring to your notice a
matter which is not the concern
of the Government as such but
for which this House must express
unqualified sorrow and that is the
death of the British MP, Mr. Bobby
Sands. .. (Interruptions)

MR. SPEAKER : I have allo-
wed a 377.

A4 377 w13 fwar 8

SHRI JYOTIRMOY BOSU :
‘On a point of submission, Sir.
Why 377 ? The other House dis-
cussed it.

MR. SPEAKER : No, no.
Yes, Mr. Satish Agarwal.

SHRI SATISH AGARWAL
(Jaipur) : You are going to allow
some discussion on the Bangalore
lock-out tomorrow.  But tomorrow
it is a Private Members day.

MAY 7, 1881
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MR. SPEAKER : After 6 O’
clock we will take it up. We are
going to discuss it. We will find
out the time.

sivgen Arcmw wfear (eda) -
qqra § gr§ FIT F AT FAF L

MR. SPEAKER : Not allowed.
No, no., - . {Interruptions)*

MR. SPEAKER :

go on record.

It will not

SHRI JYOTIRMOY BOSU :
Under Rule 376. ...

-

MR. SPEAKER : Itis not a
question of privilege.

SHRI JYOTIRMOQY BOSU :
I am on a point of order about the
List of Business.,..

MR. SPEAKER : Owverruled.

wt Tty Ay (w@RAIN):
garg gfesrd gfaafadl &1 9l To
dYo 7 I aTE A< faarg. . .

MR. SPEAKER : Itis a State
subject. I cannot allow it.

ot ety wgyiEET AT AE § )

d3a gfrafedt &1 3gf feqw qa-
cifes g

MR. SPEAKER : Not allowed..
It is a State subject. . - .

(Interruptions)
ot vRATe AYAwT wreat (daqe)

@ra faa & § 49K AMaAr gIA
¥ar W0 @ g A7 EaddE S

*Not recorded.



281 Re. Adjmt, Motions etec. VAISAKHA 17, 1903 (SAKA)

fear & 1 TR F wRT 22 WETHUEH
qEfRat & 19 o To o FFTAT A
werert frar § 1 gfeam wsfeal &
arg 9o Uo Hle & L F TSI
fear 8. ...

(wmEars)

WEAR HENAT : g €8T KIAR § |
(Interruptions)* *

All of you are speaking at the
'same time. Not allowed.

St AAUR AU : wems Y,
g 50 ¥9F &1 712 § a8 o arfaar-
AT F FIM & AR wTesT A
g, @rel e, . (wEmw)

qEAR AHAT : AT Jfeq, Ww
T TaAT WYL F4T FT W@ E | qIAA
AT BF a@ 77 G 3 |

ROFT AL gra Aifza g 9r )

I have gone through it and
found out the facts about this thing.
Otherwise I would have allowed
you. There has been a question here
as well as in  Rajya Sabha.

, IREY AXAT ), THET qGT AT 4T |
g fxad 9% F1 aF ¥ MErEAT v

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRI MAGANBHAI BAROT) :
They did it by mistake. It was
corrected  later on.

~__ MR. SPEAKER : They did it.
| They failed in their duty.

Later on they corrected it.
DR. FAROOQ ABDULLAH:

(Srinagar): Sir, is not the House
expected to discuss this ? The

Papers Laid 282

population of 1947 was 3.54 million
and today it is over 6oo million.
I would submit that this is very
important. (Interruptions)

WEqE AEIAA: TA PIIE 7 gEA
Y 193 7, wg g2 Fr Ixt 7 W,
FATIT MATR W TQ q1a 9T A< faan
TaT § MR ©H UF Wo £ owaTEd
THAT§ % &N E HIC q I g £
W #Y @ ¥E HiwegEF g 1 AfFA
dr T 39 Fra 9% S9t FTAF F
ART o7 HAM AT I AT
wrs Y #5377 ° wanS faar &

DR.SUBRAMANIAM SWAMY:
Sir, 1 am on a point of order. Mr.
Speaker, you said that on Rs. 5o/,
note there is no national fliy.
fema & Fi TenaF & Is this not
a reflection on the Finance Minister
sitting over here ?

MR. SPEAKER : The Finance
Minister has nothing to do.

DR. SUBRAMANIAM SWANMY":
He must resign. (Interrugtions)

MR. SPEAKELR : Now, Papers
Laid on the Table. Shri Chavan.

1z2.12 hrs.
PAPERS LAID ON THE TABLE

AnnuaL REPORT OF AND REVIEW

on Inpian Councin or  Socian

ScieEnce ResEAarcH, NEw DELHI FOR
1979-80 ETC.

THE MINISTER OF EDUCA-
TION AND SOCIAl. WELFARE
(SHRI S.B. CHAVAN) : 1 beg to
lay on the Table:—

** Not recorded,



